
     

  

       

     

        

     
    

       

    
     

      

     

 

  
  

    
     

      
  

   

    

   

  

   

              

        

         

           

           

       

            

   



             

            

         

   

     

     

    

          

             
                

          

          

      

               

               

             

             

         

              

      €        

            

           

              

 

              

              

              

            

          

              

               

           

 

   



               

           

              

            

            

           
   

              

             

             

             

             

             

 

             

    

       €       

             

       €         

            

   

                

            

             

              

  

             

          

              

           

       €        

   



2017 as required under Section 230(3) ofthe Companies Act,20l3 with a direction that

they may submit thet representations, if any, to the Tribunal and copy of such

representations shall simultaneously be served upon the Applicant Company.

l3.That Mr. Ashok Surana, a Practicing Company Secretary is hereby appointed as

Scrutinizer of the meeting of members of the Applicant Company to be held at B-82,

MIDC, Ambad, Nashik-422010, India on 29'h July 2017 at 03:00 P.M. or any

adjoumment or adjoumments thereofand his remuneration is fixed as Rs. 5000/-.

14. That the Chairman to file an affidavit not less than seven (7) days before the date fixed

for the holding of the meetings of the members and do report to this Tribunal that the

direction regarding the issue of notices and the advertisement have been duly complied

with.

15, That the Chairman ofthe meeting ofthe members to report to this Tribunal, the results

of the aforesaid meetings within thirty days ofthe conclusion oflhe meeting.

16. The Applicant Company is directed to serve notices along with copy of scheme upon:-

(i) concemed Income Tax Authority with in whose jurisdiction the Company's

assessments is made, (ii) the Central Goyernment through the office of Regional

Director, Westem region, Mumbai and (iii) the Registrar ofCompanies, with a direction

that they may submit their representations, if any, within a pedod ofthirty days from the

date of rcceipt of such notice to the Tribunal with copy of such representations shall

simultaneously be served upon the Applicant Company, failing which, it shall be

presumed that the authorities have no representations to make on the proposals.

17. The Applicant Company to hle affidavit of service in the Registry proving dispatch of

notices to the shareholders, creditors, publication of notices in newspapers, to the

regulatory authorities as stated in clause 16 above and do repo to this Tribunal that the

directions regarding the issue ofnotices have been duly complied with.

V. Nallasenapathy, Member (T) B.S.V. Prakash Kumar, Member (J)

Page 4 of 4

Lenovo
Typewritten Text
Sd/-

Lenovo
Typewritten Text
Sd/-




